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to iB punrissFD E{ PAir I, t oif;S# *LiffrtoN (0 oF tEE GAzErtE oF INDIA,

GOVERNMENT OF INDIA
MINISTRY OF SHIPPING & TRANSPORT

(SHIPPING WING)

NOTIFICATION
(Merchant Shipping)

G.S.R. 970.-In exercise of the powen con-

Now Delhi, the 30th August, 1980
?

:ed by section 87D. read with section 457 and 458
the Merchant Shipping Acl. 1958 (44 of 1958),
Central Governmeni hereby makes the following

rrdes, namely :-
1. Short title, cortrll€ncenrcna and apptication.-

(l) These rules may be called thc Merchant Shipping
(Form of Particulars of Cerlificates and Employment)
Rules, 1980.

(2) They shall come into force on the date of
their publication in the Oflrcial Gazette.

(3) They shall apply to every citizen of India
obtaining a certidcate of compelency as defined in
clause (b) of section 87A ot the Merchant Shipping
Act, 1958 (44 of 1958);

Provided that these rules shall not apply to any
rn other than a citizcn of India who has oassedpenion other than a citizcn of India who passed

either the full examination in India or has passed a
part. of the ex,aminalion in his home.countiy and
obtains a certificate of competedcy under the-Act by
reason of his passins lhc remainder nart of the exa-reason of his passing thc part of the exa-
mination in India.

(4) Particulars in t-be appropriate Form so
received from candidate.s passing the cxamination
shall be transmitted by the examiner to the Director
General.

4. Pcriodical rc{urns furnishing supplemenhry
particulars.-1 1 ) Every citizen of lndia - -who 

has
furnished particulars as required by sub-rule (2) of
rule 3 shall furnish periodiiat relurns to the Diiertor
General in the Form set out in the Second Schb-
dule at an interval of twelve months from the date
of furnishing previous retums either in the Fonn set
out ;n the First Schedule or thar set out in the Second
Schedule :

-Provided that such particulars may be furnished
on the.30th day.of June-or 3lst day oi December of
any calerdar yeir falting immediat;ly af(er the date
on which particulars become due.

_. (2) No citizen of India shall remain under an
obligation to furnish particulars requlred by sLrU_
rule (l ) if-

(a) hc has been furni$hing such particulars for a
pcrjgd of seven ycars-after obtaining the tast
cerli6cate of competency;

(b) he has ceased to be a cltizen of India aod
has sent a written communication to that
effect to the Director General with docu-
menl-ary proof therefor together with the
certificate granted to him un-der the Act;

(c) h9 has died before the period prescribed in
Clause (a) is completed or

(d) he has left the sea career permane y.

Explenation.-For the purposes of clause (c). the
next of kin shall be under an obligation to send
a written communication to tfie Director-
General about the death of the deceased offi-
cer together with bis certificate of comoetencv
and. for the purposes of clause (d;, i citizdn
of India.employed in any shore esrablishment
whcre his.job requiremdnts prescribe profes-
sional qualification as an esiential atiribure
shall not be deemed to have left professional
career permanently.

_ 5. Penalties.-Any citizen of India ro whom
lhcse rulcs a.pply_ who conlravcnes any provision ofthese rules shall be punishable with fne, which mav
e.xtend to two huodred rupees and if the contraven'_
tron,s a coDtrnuing one, with further finc which mav
e,xtend to. ffty _rupees for every day after the fuslduflng whrch the contravention continues.

2. Definitions.-In these rulcs, unless the con-
text otherwise requires,-

(a) "Act" means the Mercbant Shipping Act,
1958 (44 of 1958);

(b) "Form" means ir Forrn set out in First Sche-
dule or the Second Schedule;

(c) "Schedule" means a Schedule appended to
these rules.

. .3. Pardculars oi cerlificate and employment -(l) Every citizen of India who obtains 
-a 

iertificate
shall furnish particulars with iespect to his certificate
and employment in the Form set out in the First
Schedule.

. . (2) Such particulars shall be furnished by every
citizen of India to whom theso rules apply rvhen hL
receives the "Authority lo f)eliver a Caraincate of
Competency" from lhe examiner.

(3) No examiner shall deliver rhe "Authority to
Delivcr a Ccrtificate of Competency" to any candi-
dirtc who hus pusscd any exariinatioh for a certificate
of competency unless that candidate has complied
with the requiremenl of sub-rule (2).
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TIE FIRST SCH@IJLE

ISoe ]ule 3(1) 8!d 4(1)l

Fqd of Prrtiod&E of cerri0cats sod EDDloyDeot

Nuober
Port

PART A

For All CltlzeN of Indir HoldiDg Ce iflcates ofcon!€tercy

l. Name of the holder of cenifcates

2, Naoe of Fathcr

3. Date of Birth

4. Grade of thc Certificate

5. Number and date of the'Authority to
Dcliver C,€rtificate of Competency".

6. Number atrd date of the Continuous Cefti-
6cate of DischargP, if any.

7. Number and date of the Passporti if any.

8. Number ard date of Ideotity Card, if any.

PART B

i'or Narigating O6cers(includi4g Skippers ard Secoud Had) orly

.1. (a) Institute in which pre.sea training was
taken.

(b) Duration of Traiuing.

(u) Date of pa5siog oui from thc Inslitulion.

l. C-omDany in the employmeot of which
quahlyiog sea servi@ was completed.

3. {a) If any certificale of Conrpetency of a
lower grade $as obtained earlier. lhe
grade, number. date and place of issue
of lhat c€rtificale.

(b) Details of sea servic performcd sin@' 
oblaiDrng such cerlifiate :

Name of the company, oapacity and Period of service
performed:-

(i)

(iD

(iiD

(iv)

(v)

PART C

For Eogineering Offictrs (including Engineets of flshfug ressels) ooly

l. Whether-

(i) A Directorale of M.rrinc E ginoerinE

Training Cadct (four Year Cour\e)
or

(ti) A Directorale of Marine Eogrneering
Ttainidg Cadel (Grlrduate fntry)

(iii) Dircct Entry (Graduale Engineer)

ot
(iv) Dir€ct Entry (Diploma holder)

OI
(v) Direct Entry (workshoD apprentice)

2. (i) Ua Dircdoratc of Marioo Engiocrhg
Trahiu cad€t, thc year of passilg out
from that lastitutiotr.

(ii) If a DLed Entry Graduate EoAh€er,
a dir€ct eotry Diploma holder or a
dircct eltry workshop appreltice the
oaEc ofthc workshop where qualifyiag
workbop servioe was comph{ed.

3. whqr Pa A of tho Grti6cate of Co.Dpe-
teocy was passed.

4. Company in the employment of which
quatifyha sea s€rvice for Part B was oom-
pleted.

5. (a) If aEy ertifcate of Compelcncy of a
lower grad€ was obtained, the norneD-
claturc, number and date of sucl
certificate.

(b) D,Etails of
oertificate

servi@ performed sinc4 obtaiDing

Port I

P"td
o€flc
Llrlal
nisht
qrla
dule

(iii)

(ivl

(v)

N
q

(i)

(ii)

(D

(ii)

(iii)

(iv)

(v)

Name of Company Period of scrvice
performed

PART D

For Alt Citirers of Idia Holdirg Cedi6cat6 of Coolpieocy

I hereby solerff y d€clare lhat to the bost of my ho,wlodlgg
and belief ahe informaaion given io this docurn€ot is truo atrd
correct.

Date... . . . . . , . . ... SiSoaturc

Name ofexaminer in whose presence it is sigoed

Signature of the examiner

PART E

To be Retrircd by the Citizeds of Irdia FutoLhing the PodlQhrc

for Refere[ce Purpossg

l. Name.

2. Number of Forro.

3. Port.

.l- D3te on which lhe Form was signed.

5- Name of examiner in rvho6e pleser@ the
Form was siSned.

6. Signature of the €xaminer.

THE SECOND SCHEDULE

lsee rulc 4(l)l

ForE lor Periodical Retunrs

I - Name

2. Grade of Cerliflcate hcld

'l Numbcr and lhe dale of lhe Form (pfe-

s.ribed in lhe First Schedule) u whrcb

de{ails were ftrmishedlto lhelexamlner

-Nr"-Wh"r" 
" 

dl.**rt ic€f* ,., *.ff"a ti -v pre'sea trainirlg, ho may loave column I blank'



Fort at Ehi{:h tho (hails wci! nmis[cd

Penidars of sea-se'rvioc perfoEood io a

i'#E -:f t*tr" months aiocc- tbo parti-
lrrlars rcferred to itr column. J wcll9 lur_

".Gir. iiihco particulars io the parti-
o srs in the Form pEscrtbed l! thls scne''

dule wcrc last furnislrcd '

6. I her€by solcrDDly declarc that to th€ b€st of my tnowledgo
aad belief thc ioformation givetr above is true aud corrccl.

Date

Place

To
Tho Dirbdor Gerpral of Shipping.

Note.-This form should be post€d by registercd !,ost, ac.
knowledgErDeot due, to the Director Ceneral of Shippiqg, Jahaz
Bhavan, Walchand Hirachand Marg, Bombay4o(ml. The ac-
knowledgpm€irt thereof rEeived f.om the Director-Gereral as
widcoce of having furnished the rcquired particulars to the DiEc-
tor.General otr due date should be carcfully prcservcd,

lFile No. s I|{^SR(10}7}MAI

sd/-

(K. LALL)

Uder Secrebry to tte Goyc(trrc[a of Idla

Namc of the shipping
cornpany or other employer

Period of service

(D

(iD

(iiD

(w)

(v)
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